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ACT No. XXIV or 1869.

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL.

(Received the assent of the Governor General on the 10th December 1869).

Ax Acr ‘o enhance the price of Salt in the Presidency of Fort St. George
and the duty on Salt in the Presidency of Bombay.

WrEREAS it is expedient to enhance the price of salt manufactured and
sold in the Presidency of Fort St. George and the duty levi-
able on salt manufactured in or imported into the Presidency
of Bombay; It is hereby enacted as follows :—

Preamble.

1. Act No. VI of 1844 (for abolishing the levy of Transit or Inland Cus-
toms Duties, for revising the Duties on Imports and Exports by
Sea, and for determining the price at which Salt shall be sold
Jor home consumption within the territories subject to the Government of Fort St.
George ), sections 44 and 485, and Act No. VII of 1861 (to empower the Govern-
or General in Council to increase the rate of duty leviable on Salt manufuctured
in, or imported into, any part of the Presidency of Bombay), Act No. XIX of
1866 (Zo enhance the price of Salt manufactured and sold wunder the orders of
the Governor of the Presidency of Fort St. George in Council), and the Ordi-
nance to enhance the duty on salt in the Presidencies of Madras and Bombay,
_dated the fourth day of October 1869, are hereby repealed.

Repeal of enactments.

2. The price to be paid to the Local Government for salt manufactured

Price of salt in Ma. 20d sold under the orders of the Governor of the Presidency

dras. of Fort St. George in Council for consumption within the

territories subordinate to that PlCSldﬁ]lOy shall be two rupees for every maund
of three thousand two hundred tolas weight of salt;

And
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nd an excise duty of one rupee and thirteen annas per maund of three

Dty oﬁ wlt @ thousand two hundred tolas shall be levied on salt manufac.
~ "Bombay. tured in, and a Customs duty of one rupee and thirteen annas
per maund of three thousand two hundred tolas shall be levied on salt imported
either by sea or by land into, any part of the Presidency of Bombay.

Saving_of duty in 3. Nothing hereinbefore contained shall affect any

Sindh, duty now leviable on salt in the Province of Sindh,




